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-:r BEFORE THE NATIONAL GREEN TRIBUNAL, 

. PRINCIPAL BENCH, NEW DELHI. 

Execution Application No- 22/2023 
IN 

Original Application No- 622/2019 
(I.A No- 608/2023) 

IN THE MATTER OF: 

Jagdev (Deceased) through Legal Heir 
(Vinayak Khatri) 

Versus 

Lieutenant Governor of Delhi & Ors 

INDEX 

s. PARTICULARS 
No 

Applicant 

Respondents 

P.AD16 
NO 

L REPLY ON BEHALF OF DELHI URBAN SHELTER 1- ".}-
IMPROVEMENT BOARD f\LPI-I C1 i.J1 n1 ftff1Mvlf 

2. ANNEXURE-A: 
Copy of the order dated 25.08.2023 g-9 

3. ANNEXURE-B: 
Copy or the Policy-2015 /0- /1 

4. ANNEXURE-C: 
Copy of the order dated 20.09.2017 t8~ 19 

5. ANNEXURE-D: 
Copy of the letter dated 15.09.2023 ;;to ~ J. I 

6. ANNEXURE-E: 
Copy of the letter dated 31.12.2020 ).J-

? U\ I IV 1\ f\11 A ).3 
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' PLACE: NeW (4.l(,..i 

DATED: ]9j1o(~;, 

~--J..k 
(RESPONDENT N0-2fDUSIB) 

Oy. Director (Rahabilitation) 
DUS!B 

Govt of NCT oi Delhi 

THROUGH 

v 
(MEENAKSHI ADVOCATE) 

OFF: FLAT N0-76, GF, 
Aurbindo Apartments, 

Aurbindo Marg, New Delhi-17 
Mobile- 9582376030, 9810589773. 
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BEFORE THE NATIONAL GREEN 
PRINCIPAL BENCH, NEW DELHI. 

Execution Application No- 22/2023 
IN 

Original Application No- 622/2019 
(I.A No- 608/2023) 

IN THE MATTER OF: 

Jagdev (Deceased) through Legal Heir 
(Vinayak Khatri) 

Versus 

Lieutenant Govemor of Delhi & Ors 

(!) 
TRIBUNAL, 

Applicant 

Respondents 

REPLY ON BEHALF OF DELHI URBAN SHELTER 
IMPROVEMNET BOARD ON THE DIRECTION/LETTER 
DATED 25.08.2023 BY GOVERNMENT OF NCT OF DELHI, 
DEPARTMENT OF URBAN DEVELOPMENT AS 
RESPONDENT N0-2 HEREIN. 

MOST RESPECTFULLY SHOWETH: 

1. That upon the instructions/Directions issued in the letter 

dated 25.08.2023 by Govt. OfNCT of Delhi, Department 

of Urban Development as respondent No.-2 (UD), 

DUSIB is filing its reply regarding Order LA. 

No.608/2023 dated 19.07.2023 passed by Hon'ble NGT 

in respect of Execution Application No. 22/2023 in 

O.A.No.622/2019, in the matter of Jagdev (Deceased) 

through legal heir Vinayak Khatri Vs Lt. Governor Delhi 

& Ors which is pending adjudication before this Hon'ble 

bench and listed on 20.10.2023 for filing of reply. The 

copy of the order dated 25.08.2023 is annexed herewith 

as ANNEXURE-A. 
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2. That the abovesaid matter is regarding removal of illegal 

encroachment adjacent to south of Gurudwara Majnu Ka 

Tila on the Yamuna River bed in Delhi and massive 

cutting down ofthe trees by the Jhuggi Dwellers. 

3. That in this regard it is submitted that as per Delhi Slum 

and Jhuggi Jhopri Rehabilitation and Relocation Policy, 

2015 (renamed as MMA Y) the Delhi Urban Shelter 

Improvement Board (DUSIB) is the Nodal Agency for 

relocation/rehabilitation of Jhuggi Jhopri basti in respect 

of the lands belonging to MCD and Delhi Government 

and its Department/Agencies. In case of Jhuggi Jhopri 

colonies existing in lands belonging to Central 

Government/ Agencies like Railways, Delhi Development 

Authority, Land & Development Office, Delhi 

Cantonment Board, New Delhi Municipal Council, etc. 

the respective agency may either carry out the 

relocation/rehabilitation themselves as per the policy of 

the Delhi Government or may entrust the job to the 

DUSIB. The copy of the policy 2015 is annexed herewith 

as ANNEXURE-B. 

4. That it is further submitted that as per Para 2(i) of the 

Policy, 2015 the JJ Basti which have come up before 

01.01.2006; and Jhuggies which have come up in such JJ 

Basti before 01.01.2015; shall not be demolished without 

providing alternate housing. That any Land Owning 

Agency will not demolish any Jhuggi Jhopri Basti which 

is eligible as per Para 2(i) of Policy dated 11.12.2017 

unless: 
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I. There is any Court order. 

2. That basti has encroached a street, road, footpath, 

Railway safety zone, or a park. 

3. The encroached land is required by the land owmng 

agency for specific public project as envisaged in The 

National Capital Territory of Delhi Laws (Special 

Provisions) Second Act, 2011, which is extremely urgent 

and can't wait. 

5. That in the circumstances where the land owning agency 

brings for proposal before Delhi Urban Shelter 

Improvement Board (DUSIB), and Delhi Urban Shelter 

Improvement Board is satisfied and undertakes the 

demolition, the Delhi Urban Shelter Improvement Board 

(DUSIB) shall make all efforts to relocate the jhuggis in 

that Jhuggi Jhopri Basti, clear the land and hand it over to 

land owning agencies within next six months after the 

date of DUSIB resolution. In such circumstances, land 

owning agency shall pay such amounts to Delhi Urban 

Shelter Improvement Board in advance, which meets; (i) 

Cost of construction of alternative dwelling units, (ii) 

Cost of the land which will be on 'Institutional Rate' at 

which Delhi Urban Shelter Improvement Board has 

purchased the land, (iii) Cost of relocation. However, the 

beneficiary contribution as well as the contribution made 

by the Government of India, if any, towards the cost of 

constmction of dwelling units, will be deducted from the 

aforementioned cost of rehabilitation. 
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6. That it is submitted that as per the order issued by Urban 

Development, G.N.C.T.D. dated 20.09.2017, Delhi 

Development Authority is nominated as State Level 

Nodal Agency (SLNA) for implementing in-situ 

rehabilitation of Slum Dwellers in respect of land 

belonging to Central Govt. and its Agencies. The copy of 

the order dated 20.09.2017 is annexed herewith as 

ANNEXURE-C . 

7. That the Commissioner (Housing), DDA vide letter dated 

15.09.2022 informed that DDA is the Nodal Agency for 

implementation of all the verticals ofPMAY (U). DDA is 

responsible for implementation of Vertical-! i.e. in-situ 

Slum Rehabilitation on DDA and Central Govt. land only 

as per the notification issued by GNCTD. The role of 

DDA stands limited to DDA and L&DO land parcels for 

implementation ofPMAY(U) Vertical-!. The copy of the 

letter dated 15.09.2022 is annexed herewith as 

ANNEXURE-D. 

8. That it is also submitted that the Ministry of Housing and 

Urban Affairs, Government of India, vide their Circular 

dated 3!.12.2020, converted the completed/ incomplete 

houses under erstwhile schemes of Basic Services to 

Urban Poor (BSUP) and Integrated Housing and Slum 

Redevelopment Program (IHSDP) of Jawaharlal Nehru 

National Urban Renewal Mission (JNNURM) and Rajiv 

A was Yojana (RAY) into Affordable Rental Housing 

Complexes (ARHCs) for urban migrant/ poor only and 

for no other purpose. In the changed circumstances, at 
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lit> 
present, there is no house!flat available with DUSIB for 

relocation/rehabilitation of Jhuggi dwellers. Hence, at 

present DUSIB is not in the position to make fresh 

commitments for relocation/rehabilitation of any Jhuggi 

dwellers in Delhi. The copy of the order dated 31.12.2020 

is annexed herewith as ANNEXURE- E. 

PRAYER 

It is therefore prayed accordingly that at present DUSIB is not 

m the position to make fresh commitments for 

relocation/rehabilitation of any Jhuggi dwellers in Delhi 

therefore the respondent no-2/DUSIB shall be deleted from the 

array of the parties in the interest of justice. 

PLACE: 1JM OtJ.lo.< 
DATED: 1.9iloJ:>-3 

(RESPO:~~&ml 
Govl of NCT oi Deihl 

THROUGH 

~ 
(MEENAKSHI ADVOCATE) 

OFF: FLATN0-76,GF, 
AurbindoApartments, 
Aurbindo Marg, New Delhi-17 

Mobile- 9582376030, 9810589773. 
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BEFORE THE NATIONAL GREEN 
PRINCIPAL BENCH, NEW DELHI. 

Execution Application No- 22/2023 
IN 

Original Application No- 622/2019 
(I.A No- 608/2023) 

IN THE MATTER OF: 

Jagdev (Deceased) through Legal Heir 
(Vinayak Khatri) 

Versus 

Lieutenant Governor of Delhi & Ors 

AFFIDAVIT 

TRIBUNAL, 

Applicant 

Respondents 

I, G.L.Kateja, S/o Choith Ram Kateja, aged about 59 years 

working as Dy.Director (Rehab) at Delhi Urban Shelter 

Improvement Board, Punarwas Bhavan, I.P.Estate, Delhi-

110002 do hereby solemnly affirm and declare as under: 

I. That I am respondent No.-2/DUSIB in the 

abovementioned reference and I am fully conversant with 

the facts and circumstances of the case on the basis of the 

records of the defendant No.-2/DUSIB, and is therefore, 

competent to swear this affidavit. 

2. That my name and address as recorded above are correct. 

I am Dy.Director (Rehab) of defendant No.-2/DUSIB in "% 

the abovesaid case. 

USIB has been drawn by the Counsel for the 

·.~, :,:"? •.• 
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defendant No.-2/DUSIB under their instructions. I have 

gone through and understood the contents thereof. The 

facts stated in the reply on behalf of the defendant No.-

2/DUSIB are correct to my knowledge derived from 

records whereas the legal aspects contained therein are 

true to my information received and believed to be 

correct. The contents of the said reply may be read as 

part of this Affidavit as the same are ~not being repeated 

herein for the sake of brevity. 

VERIFICATION: 

DEP~aSk 
Dy. Diroctor (Rehabilitation) 

OUSIB 
GoYt. of NCT of Deihl 

I, the above named Deponent, do hereby verifY that contents of 

paragraphs 1 to 3 of this Affidavit are true and correct to my 

knowledge. 

Verified at New Delhi on this-tR%"ay of OCTOBER, 2023. 

'h,, DEP~~ 
Dy. Director (Rehabilitation). 

OUSIB 
Govl of NCT of Delhi 

ATTes.,.r::o 

~~-
BY 0A.Hl COMMISSIONER 
-'.ZAo I{UMA/i', ADVOCATE 

NEW DELHI liND/A) 

11 ocr 2023 
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SIS;e 

W 2-f- • !)- ?ol.) NGTMATTER 

- -- -:-·_.... GOVERNMENT OF NCT OF DELHI 
. •, _5;q'')S , DEPARTMENT OF URBAN DEVELOPMENT 

.· .\-0 r ... ' 9'~'" LEVEL, C-WING, DELHI SECRETARIAT 
'f-'\. > \')/) I.P. ESTATE, NEW DELHI-110002 

F.No.66(7)1UDIBSUP/20231CCI &5/, Dated:a_5io&'l2023 

To, /. 
/rhe Chief Executive Officer, 

.-' Delhi Urban Sheller Improvement Board 
Punarvas Bhawnn, 
!.P. Estml!. New Delhi. 

c 
/ I_ • 

,J/ IV 
{I\\ 
- \ 

(- c l 
. ,, \ 

\\\lf\1 

Sub: I ' . 
Reg. Order lA No.608/2023 dated 19107/2023 passed by Hon'ble NGT rn 
Execution Application No.22/2023 in 0.A.No.622/2019, in the matter of Jagde.Y ).. 
(Deceased) through leg<~ I heir Vinay[lk Khatri Vs Lt. Governor Delhi & Ors. --VL~· 

cl\ "'1\1 
Sir, f) .I 

I ::~m direclt~d LO enclose herewith the Order I.A. No.608/2023 dated 19/07/2023 passed v.'P. 
by 1-!on'blc National Green Tribunal Principal Bench, New Delhi in respect of Execut1on ~j 
Application No.22/2023 in O.A.No.622/2019, in the matter of Jagdev (Deceased) through l~g_!!J~} 
heir Yinayak Khatri Vs Lt. Governor of Delhi & Ors., for your kind information. ~~~ 

)\,1'~v· / 

The Hon 'ble NGT has directed to execute the order dated I 7/1012019 passed by the ~l Of~ 
1-Jon'ble NCiT in O.iU\'o.622/20J9 unci directed the Respondents t'o submit their reply within six 1\~ 

1veeks by e-m;1il ul j_u_Qh.~_l]~J11!t(tf1gov.in p1·ef'erenb!y in form of searchable PDF/OCR Support \~. 1 .,-~ 
PDF and nm in the form or Image PDF. 

On perusal or order, it has been noticed that the matter is regarding removal of illcgn! 
encroachment adjacent to south of Ourudwara Majnu Ka Tila on tile Yamun3-RiVerbi:d' in ·oC(ili 
atla-iiloiiiSiVe ·cL;t-ti·;;~g~~~;~-~J'the tree;b)r-ihe jhuggi dWellerS:----------------- · ............ ______ ....... ·- ~ 

-----.. --------·---· --·---·· 
ln thi::; context, it is stated that as per GNCTD Relocation/Rehabilitation Policy, 2015, the 

DUSIB is the Nodnl Agency for re-location/rehabilitation of JJ Bastis existing on the lands 
belonging to MCD and Delhi Oovt. and its Departments/Agencies. In case of JJ Bastis exisring 
on land.s belonging to Central Covt./Agencies like Railways, DDA, Lund & Development oflicc. 
Delhi C<!ntonmcnt Board. New Delhi Municipal Council etc. the respective agency may either 
carry out the rclocation/reh<~bilitntion themselves as per the policy of the Delhi Govt. or lll~Y 

entrust the job Lo DUS!H 

/ \....~ _.-~----
\....__ ._;;.:_.------ .­

? 

Contd/ ........... .. 

\ .-· 
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It is therefore requested to direct the officer/offic~l concerned to furnish the appropriate 
reply matter related to DUSIB to the Hon'ble NGT by e-mail at judicial-ngt@gov.in prefereably 

in form of searchable PDF/OCR Support PDF and not in the form oflmage PDF, with a copy 10 

this office. 

Encl: As above 

Yours faithfully, 

A: 
~~-·-·--· 

/~--

Deputy Secretary (UD/BSUP) 
Phone No.23392218 
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. Government of NCT of Delhi 
Department of Urban Development 
gth Level, C-Wing, Delhi Secretariat 

I.P. Estate, New Delhl-110002 

g fh.,Yl-e( w..e [J', 

F.No. 730{7)/UD/OSUP/2016/ CO No.021366111/3ot4-.lJ.. Daled:///12/2017 

ORDER 

In pursuance or the provision of sub-secilon (1) or Section 10 of the Delhi Urban 
Shelter Improvement Board (DUS1B) Act, 2010 (The Delhi Act 07 of 201 0), the Delhi 
Urban Sheller Improvement Board in its 161

h Meeting on 11.04.2016 approved !he Delhi 
Sturn Rehabilitation and Relocation Policy·2015. The Council of Ministers, Government 
of Nalional C<:~pltal Territory of Delhi, vide Cabinet Decision No,'2384 dated 08.07.2016 
has e.pproved !he Delhi Slum and Jhuggl Jhopri Relocal/on and Rehabilitation Policy, 
2015 and subsequently modified the same vide Cabinet Decision No.2482 dated 
20.06.2017. 

The Hon'ble Lt. Governor, Government of Nalional Capital Terrilol)l of Delhi, has 
8pprovad the said Delhi Slum and Jhuggi Jhopri Relocalion and Rehabilitation Policy. 
2015, which will supersede C;lll previous guidelines of !his Government In this matter and 
modifications thereof. It Will also be applicable In all such cases where relocation of 
slum and Jhuggi Jhopri dwellers has already bean done as per this policy. 

This Order is issued in supersession of Order F.No.730(7)1UD/BSUP/2016fCO 
No.021366111/3002-10 dated 07.12.2017. 

De-lhi Slum and Jhuggi Jhopri· Rehabilitation and Relocatioi-1 Policy, 201-5 (PART·A) 

1. This policy is based on the following principles: 
(i) The p~::ople l!vlng in Jhuggis perform critical economic activlfles In Delhi 

like drivers, vegektble vendors, maid servants. auto and taxi drivers, etc. 
In the past, adequate housing was not planned for these people in 
middle or upper class areas, to which they provide services. As a result. 

(ii) 

(iii) 
(lv) 

a number of jhuggi baslis mushroomed all over Delhi close to the areas, 
where they provide services. 
They have encroached upon the lands on which lhey live. 
The decisions of the Hon'ble Supreme Court of India in Chameli Singh 
Vs. Stale of UP [1996 (2) SCC S-491 and in Shantistar Builders Vs. N.K. 
Toitame, [1990 (1} SCC 520J and numerous other judgments have laid 
down lhalthe right to life is not a right to mere anlmsl exisfonce and that 
the right to housing is a Fundamental Right. Going further, in 
Ahmedabad Municipal Corporation Vs. Nawab Khan Gulab Khan, 11997 
(11) sec 123), tha Supreme Court held thai even poverty stricken 
persons on public lands have a Fundamental Right to housing. The Court · 
laid down that when slum dweHers have been at a place for some time, II 
is the dtJty of the Government to make schemes for housing the jhuggi 
dwellers. In the most recent decision of the Chief Justice's Bench in the 
Delhi High Court in Sudama Singh Vs. Government of Delhi [168 (2010) 
DL T 2HIJ, the Court referred to the provisions of the Delhi Master Plan 
and emph<:~slsed In-situ rehabllita!ion. It is only in the extra ordinary 
situation, when ln·sllu rehabilitation 1s not possible, then only, 
rehabilitation by relocation is to be done. The normal rule Is in-situ up­
gradntion and re-development. 
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2 . 60 
(v) The recent Supreme Court decision In Galnda Ram Vs. Municipal 

Corpora/ion of Delhi, [2010(10) SOC 715] reiterates lhat hawkers have a 
fundamental righl to ·hawk. It Is, therefore, clear lhallhe poor, who come 
!ci the city for work, must reside reasonably close to !heir place of work. 
Even apart from the legal aspect, studies have shown thai resettlement 
at far way places Invariably force lhe poor to return to their informal 
housing arrangements close to their place of work. 

(vi) Government of National Capllal Territory of Delhi recognizes thai the 
hai:Jilat and environment ·,n which Jhuggi.Jhopri Bastrs exist is often dirty, 
unfit for human habitation and unhygienic both for the inhabitants liVIng In 
thai area as well as for the people living In surrounding areas. 

{vii) Government of National Capilal Territory of Delhi, therefore, wishes to 
put in place and Implement this policy to house /he poor In a perrnanenl 
and humane manner; at the same time, clear lands for specific public 
projects and roads etc. · 

2. Keepingi/Je above principles in mind, Government of Notional Capital Tenitory of 
Delhi announces the following policy for rehabi/JtaUon and relocallon of Jhuggl 
Jhopri basli. 

(a} Nodal Agency 

The Delhi Urban ShelLer ln1provement Board (DUSIB) will be the Nodal 
Agency for relocallonfrehabilitallon or Jhuggl Jhoprl bastis In respect of the 
lands belonging Ia MCD and Delhi Government and Its Departmenf!Agencles. 
In case of Jhuggl Jhopri colonies existing in lands belonging to Central 
GovernmenVAgencies like Railways, Delhi Development Authority, Land & 
Development Office, Delhi Canlonmenl Board, New Delhi Municipal Council, 
etc. l/1e respeclive agency may eUher carry out the relocalion/rehabllilallon 
themselves as per the pOlicy of the Delhi Government or may entrust the job 10 
the OUSIB: 

Provided thai, !he Agencies while doing relocation rehabilitalionlin-situ 
radevelopmenl of the dwellers of Jhuggl Jhopri BastJs must ensure that the 
met/lodology. benefits and provisions adopted in such tasks are In conformity 
wilh Jhe guidelines of Pradhan Mantri Awas Yojna and provisions which have 
been notified by tile Central Government from time to time 

(i} WhQ is eligible for rehabilitation or relocation 

Jhugg/ Jhopri Bastls whish have come up before 01.01.2006 shaU not be 
removed (as per National Capital Territory of Delhi laws· (Special 
Provisions) Second Act, 2011) wlihoul providing /hem allernata housing. 
Jhuggls which h.ave come up In such JhuggJ Jhopri Bastls before 
01.01.2015 shall not be demolished wllhout providing alternate housing; 
(this is in supersession of the earlier cut.aff dete of 04.06.2009 es 
nofifled in /!Je guidelines of 2013) 

Oi} No new jhugg!s to l:le allowed In Deihl 

Government of National Capital Territory of Delhi shall ensure that no 
n~ jhuggl comes up after 01.012015. If any jhuggi comes up after this 
dale, the same shall immediately be removed wilhout providing them any 

v 
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al!ernate housing. Government of Nat[qnal Capital Territory of Deihl will 
use the following· inethods to ensure thai no new jhuggls come up: 

a. Government of National Capilai Territory of Deihl has started 
procuring sa:teR/te maps every three months to keep an eye on 
any new Constructions. New ~legal constructions. would be 
removed Immediately. 

b. Government of National Capital TerrUory of Deihl Is willing to do 
joint Inspections wllh land owning agencies at regular Intervals 
and any fresh jhuggis would be removed lmm.edlalely. 

c. Govemment ot Nallonal Capl!al Terrilory of Deihl would enroll 
volunteers from Jhuggi Jhopri Bastfs, who will act for the 
Government and would Inform Government if any fresh jhuggi 
comes up in 11ny area. 

(IH) In-situ rehabilitation 

Delhi Urban Sheller Improvement Board shall provide alternate 
accommodation to those Jiving in Jhuggl Jhopri Baslis, either on the 
same land or In the vicinity within a radius or fNe kilometers. In case of 
exceptions! circumstances, it can even go beyond five kilometers With 
prior approval of the Board. The terms and conditions at wll/ch alternate 
accommodation will be provided and the eligibility conditions are being 
separately notified. 

(1V) In-situ Rehabilitation (If Jhuggl Jhoprl BasUs on lands belonging to 
other Land Owning Agendas 

i. Delhi Urban Shelter Improvement Board Is willing to take over any 
Jhuggr Jhopri Bast! on the model of Ka.thputll Colony from any 
land owning agency In Delhi for /n-silu re-developments on the 
same terms and condilions on which Delhi Development Authority 
has given Kathput/1 Colony slum rehabllilatJon project to a private 
builder. Therefore, each land owning agency may make a list of all 
such baslis which they are wllflng to hand over to Delhi Urban 
Shelter Improvement Soard on these terms. 

n. For the balance bastls;~ 

Master Plan of Delh/2021 envisages that for ln·situ rehabilitation of 
Jhuggi Jhopri Baslls, a maximum or 40% land can be used as a 
resource and minimum of 60% or land has to be used for ln-sllu 
redevelopment to rehabilitate Jhugg/ Jhopri dwellers. Delhi Urban 
Sheller Improvement Beard will prepare a scheme of rehab/Jita!/on 
of any Jhuggi Jhoprl Basli and use such portion of land which Is 
required for rehabllllallon of Jhuggl Jhopri Dwellers depending upon 
density of the said Bast! and pass on the remaining portion of land 
to the Lc:~nd Owning Agency, which will have to bear the cost" of 
rehabilitation. The cost of rehabliitatlon would include the cost of 
construction of dwelling units and cost of land in case, additional 
rand belonging ro Delhi Urban Shelter lmprovemenl Board Is used 
for rehabilitation. 

~/ 
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(v) Relocation In rare cases 

Any Land Owning Agency wlll nol demolish any Jhuggi Jhopri. Bastl 
which Is eligible as par para 2(1) above unless: 

1. there Is any Court order 
2. that bast/ has encroached a street, road, footpath, Railway 

safety zone, or a park 
3. the encroached land is required by the land owning agency for 

spec/fie publ!c project as envisaged in The National Capital 
Territory of Delhi Laws (Special Provisions) Second Act, 2011, 
which Is extremely urgent and can't wait. 

In the circumst<~nces where- the land owning ag'ency brings the proposal 
before Delhi Urban Shelter !mprovement Board (DUSIB), and Delhi Urban 
Sheller Improvement Bo01rd Is salls!Jed and undertakes the demolition, the Delhi 
Urban Shelter Improvement Board (DUSIB) shall make all efforts to relocate the 
jhuggls in that Jhuggi Jhoprl Bastl, clear the- land and hand lt over to land owning 
agencies within n.ext six months after the date of DUSIB resolution. In such 
circumstances, the. land owning agency shall pay such amounts to Delhi Urban 
Shelter Improvement Board In advance, which rneets; (I) Cost of conslruclion of 
alternative dwelling units, (II) Cost of the land which will be on 'Institutional Rate' 
o.t which Delhi Urban Shelter Improvement Boartl has purchased the land, 
(Iii) c·ost of relocation. However, the beneficiary contribution as well as the 
contribution made by the Government of India, If any, towards the cost of 
construclion of dwellir1g units, will be deducted from the aforementioned cos! of 
rehabllllation. 

This provision will come into effect only when Central Government 
approaches Delhi Urban Shelter Improvement Board (DU$18) for rehabilitation, 
removal and relocation of jhuggl jhopri BasiL However, in this case also, the 
provis;ions wh1d1 have been nollfled by Central Government will prevail. 

Rehabilitation work to b& completed In five years-

Delhi Urban Sheller Improvement Board (DUS/8) hopes to complete this 
task of rehabilitating all Jhuggi Jhopri Sastls In Delhi In the next five years, if it 
(eceives cooperation from all-land owni~g agencies. 

Delhi Slum and Jhuggi Jhoprl R~habllltatlon and Relocation Pollcy1 2015 (PART-B) 

1. The eligibility criteria for allotment of alternative dwelling units to rehabilitate 
and relocate Jhuggi Jhopri dwellers would be as under: 

(I) 

(ii) 

The Jhuggi Jhopri dweller must baa citizen of India and not Jess !han 
1 B years of age; 
The Jhuggl Jhopr1 basti in which the Jhuggi Jhoprl dwellers are 
reslc!ing must be In existence prior to 01.01.2006. However, the cut­
off date of re~lldlng in the jhuggl for becoming eligible for 
rehabintation shall be 01.01.2015 (this Is in supersession of the 
earller cut-off dale of 04.06.2009, as notified in the guidelines of 

2013); v 
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5 Ci) 
(ill) The name of Jhuggl Jhoprl dweller musl appear in at least one or the 

voter lists of the years 2012, 2013. 2014 and 2015 (prior to 
01 .·01.2015) and . also In the year of survey, for the purpose of 
rehabilitation; 

(iv) The name of the Jhuggl Jhoprl dwoller must appear In the joint 
survey conducled by the DUSIB and lhe Land Owning Agency; 

(v) The Jhuggl Jhopri dweller(s) will be subjected to blo-merric 
aulhentication by Aadhar Card or bio-metric idenlification by other 
mechanism; 

(vi) Jhuggi Jhopri dweller must possess any one of the 12 documents 
Issued before 01.01.2015 as prescribed In the subsequent para; 

(vii) The bene!iciary family should not own a pucca house (an all-weather 
dwelling unll) either In his/her name or in the name of any member of 
his/her famHy in any part of India as per the guidelines of Pradhan 
Mantri Awas Yojana (Urban} PMAY(U). 

(viii) No dwelflng unil shall be allotted if the jhuggi is used solely fer 
commercial purpose; 

(ix) In case. the jhuggtls being used for bolh residential and commercial 
purpose, !he Jhuggl Jhopri dweller can be considered for allotment of 
one dwelfmg unil. In case, the ground floor of the jhuggi is being 
used for cmnmercial purpose and other floors for residential purpose 
that will entitle the Jhuggi Jhoprl dweller for one dwelling unit only; 

{X) If a different family, having separate Ration card issued prior to 
0"1.01.2015, which fulfils all the other eligibility crllerla is living on 
upper floor, the same wlll aisD be considered for allotment ot a 
separate dwelling unit. (th/!1 Is In supen;ession of !he earlier notified 
guidelines of 2013). 

(xi) The inelfglb!e Jhuggl Jhopri dwellers will be removed from the Jhuggl 
Jhoprl Basil at the tlme of its rehabilitalion/relocatlon/clearance of 
Jhuggi Jhoprl Basti. 

2. As envisaged In Para 1(vl) above, the Jhuggi Jhopri dweller must possess 
any one of lhe following documents issued before 01.01.2015 to become 
eligible for the purpose of allotment of Dwelling Unit: 

(i) Passport; 
(ii) Ration Card with photograph; 
(iii) Electricity bill; 
(iv) Driving License; 
(\') Identity Card/Smart Card with photograph issued by StateJCentral 

Govemmenl and/or its Autonomous Bodies/Agencies like P~U/Local 
Bodies (except EPIC); 

(vi) Pass book issued by Public Sector- Banks/ Post Office with photograph; 
(vii) SC/ST/OBC Certificate Issued by the Competent Authority; 
(viii) Pen~ion document with photograph such as Ex-serviceman's Pension 

Book, Pen~ion Payrnent Order, Ex-serviceman widow/dependent 
certificate, old age pension order or widow pension order; 

{ix) Freedom Fighter Identity Card with photograph; 
(:-.:) Certificate of physically handicapped with photograph issued by the 

Competent Authority: 
(xi) Health Jnsure~nce Scheme Smart card with 

Labour scheme): 
photograph (Ministry of 

v 
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(xii) 

6 @) 
Identity card wl)h photograph issued in the name of the descendant(s) 
of the slum dweller from a .Government school or Cer11ficale with 
photograph issued by the Principal of a Government School mentioning 
therein that the descendant(s) or the JJ dweller is/was the student or 
the school. 

3. ApPflllata Authority 

(I) Delhi Urban Shelter Improvement Board will constitute an Appellate 
Authority tor -redressat or the grievances related to determination of 
eligibility for allobnent of alternate dwelling unit for rehabllitallon and 
relocaUon of JJ dwe1rers. The Appellate Authority will consist of the 
following: 
(a) Retired Judge of the level of Addltionol District Judge ; 
(b) Retired civil servant of the lev~l of Joint Secretary to Government 

of India; 
(c) An expert member to be nominated by lhe Chairperson or Delhi 

Urban Shelter Improvement Board; 
(d) Deputy Director or Deihl Urban Shelter Improvement Board to be 

nominated by the Chief Executive Officer (DUSIB) ·as Convener 

(if) The lerrns and conditions or the Appellate Authority wlll be decided by 
the Board separately. 

(iii) Any Jhuggl Jhopri dweller feeling aggrieved by any order passed by an 
officer/ committee, authorized to determine eJJglbllity of the Jhuggl 
Jhopri dweller shall be enll!led to tile a.n appeal before the Appellate 
Authority wrthln a period of thirty days from the dale of communlcaUon 
of lhe Impugned order. 

{iv) The Appellate Authority may for good and sufficient reasons, entertain 
an appeal filed beyond the period of limitation provided under clause 
(Ill) above. 

(v) The Appellate Authority may confirm, revoke or reverse the order 
appealed against and may pass such orders as It deems til. 

(vi) Order passed In appeal by the Appellate Authority, duly accepted by the 
Chief Executive Officer, Deihl Urban Shelter Improvement Board shall 
be final. 

4. Terms and conditions of Allotment of alternative Owolling Unit 

(i) The contribution of the beneficiary will be Rs.1, 12,000/· (Rs. One Lakh 
Twelve Tt1ousand) per dwelling unit having the carpel area or 25 sq.mtr 
(The contribution may slightly vary on case to case basis depending 
upon the actual carpet area of the dwelling unit). In addition, the 
beneficiary will be required to pay an amount of Rs.30,000/~ (Rs. Thirty 
Thousand) at the time of the allotment of the dweliing unit, towards the 
cos! of maintenance for a period of five years. 

(ii) The dwelling unit shall be allotled to the eligible Jhuggl Jhoprl dweller 
for a period of ten years on lease hold baeis after which It will be 
converted Into free-hold as per the prevalent policy (this Is In 
supersession of the earlier leasehold period of fifteen years as notified 
In the guidelines of 2013). v 
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Allotment will be made in the name of person{s) as provided under 
PMA Y (U) Scheine guldeJJnes. 
The allottee shall not sublet or part wllh po5session or the dwelling unit, 
by way of Gelieral Power or Attorney or any other document. The Delhi 
Urban Sheller Improvement Board wUI have the right to verify tho 
veracity of the original allollee through Bio--metric survey using Aadhar 
data-base or olherwlse. In case a different person (s}/family Is found 
Uvlng at the lime or survey In the dwelling unit, the a/lotmentllease Is 
liable lo be cancelled and Deihl Urban Sheller Improvement Board will 
have the ·rlghlto re-enter the dwelling unit. 
Deihl Urban Shelter Improvement Board may assist those beneficiaries 
who are not able lo arrange the contribution to avail loans from banks/ 
fmancial iilstilutions Including co-operative b,anks. 

5. Malntsnanco of dwol/lng units after allotment 

(i) If has been observed that after allotment of dwelling units to Jhuggi 
Jhopri dwellers for rehabilitation, the maintenance of the common 
services In these colonies Is not done properly by the occupants due to 
ignorance, lack of knowledge to form associations and/or lack of funds 
ere. 

{fi) Therefore, the Delhi Urban Shelter Improvement Board will maintain the 
common services in these colonies for a period or fiVe years after 
Dllolment. 

(iii) For this purpose, a Corpus in the.form of "DUS/8 Estate Management 
·Fund" wiJJ be created in Delhi Urban Sheller Improvement Board. 

(IV) The allotlees will have to contrlbute Rupees thirty thousand per dwelling 
unit as maintenance charges which wm be deposl!ed In the above said 
fund. 

(v) The maintenance w/11 Include common areas like staircase. open 
ground, water supply and electric supply systems-up to the dwelling 
units: ex lema/ services e.g. sewer lines, .roads, street llghts, drainage 
and parks etc. 

(vi) Depending upon the requirement, Delhi Urban Shelter Improvement 
Board may contribute In this fund rrom its own resources and allempt 
wi/J be made as tar as possible to carry on the maintenance from the 
interest eamed from this fund . 

{vii) In order to ensure !hat there are sufficient resources for maintenance of 
these colonies, Delhi Urbcin Shelter Improvement Board will also 
request the Government of National Capital Territory of Delhi to give 
Granf-i11-aidfor this fund. 

(viii) After five years, the maintenance will be transferred to the Residents 
Welfare Associations which wDI be required to get registered as 
Societies and work out their own mechanism for maintenance. 

~x) Oe!hl Urban Shelter lmP.rovement Board may give grant In aid to the 
Residents Welfare Associations/ Registered Societies of these colonies 
dGpendlng upon thG requirement ofthe works to be dono. 

6. Chier Execullve Officer, Delhi Urban S~elter Improvement Soard is authoriZed 
to approve the operational guidelines keeping in view the overall spirit or the 
policy. 

lv 
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' @ 
This issues with the approval of the Lt. Governor of the National Capital Territory 

of Delhi 

F.No.730(7)/UDIBSUP/20161 CD No.02136611113<1'\'-~.1 

Copy for information & necessary action to: 
1. CEO (DUSIB), Punarwas Bhawan, J.P. Estale, New Delhi. 

Copy for information Ia: 

(Rajekn) 
Deputy Secretary (UD) 

Dated:/f/12/2017 

1. Pr. Secretary to Hon'bla lt Governor, RaJ Nrw~s MarQ, Delhi-54 . 
. 2. Advisor 10 Hon'ble Chief Minister Deihl. 
3. Secretary to Hon'ble Minister for Urban Development. GNCTD. 
4. Secretary, Mtnislry of Housing and Urban Affairs, Govt of India, Nirmsn Bhawan. 

New Delhi. 
5. Vice-Chairman, ODA, Vik<ls Sedan, INA, New Delhi. 
6. All Pr. SecrctarleS/Secreleries/HODs of GNCTD/local BodieS/Autonomous 

Bodies. 
7. SOlo Chief Secretary, Delhi. 
8. PA to Pr. Secretary (UD) v 

· (Rajesh Ranjari) 
Deputy Secretary (UD) 

·:m:;::·.•·.-.=-:='·"· 
-... 
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Government Or NCT of Delhi 
Department of Urban Development 
gu' Level, C~\JVing, Deihl Secretariat 

I.P. Estate, New Delhl-110002 

F.No.692(7)1UDIBSUPi2015Nol-l/ ZI!{O- llto':f. Dated:1l>'09/2017 

ORDER 

The l1. Governor, N;JliOtlDI Cap!!al Territory o! Delhi, has nominated the Delhi 

Developmont Aulhorl!y (DO/\) and the Delhi Urban Sheller Jmprovemenl Soard (OUSIB), 
both, as Slate Level Nod<:~! Aoencies (SLNAs) for lmp!Bmenlarton of verllcal (1) and DDA for 
the .rcmalnrng vert tents (2). (3) & (4) of Pmdhan Manlri A was Yojna-Housing far Ali (Urban) 

111 Dclht us pet the dctmls given below: 

-
Name Of(he Vertical unde-rf5M'A"Y: -HFA(U) 

' 

Vertical (1) 

In-situ Rehabilitaliort of Slum 0~1 

rands belonging to Cenlr<JI Govt a 

j-verticaip) 

( 1 In-situ Rehabill:ation of Slum Ow 

lands belongtng to Delht Govl <:~nd 

' j Ver:ical (2) ··· --- · · ----

I Affordable Housing for Weake 
·~ credit linked subsidy 
j 

' r verticiil (3 1 . ' 
--- --- ----

Affordable Housing in Partnership 
Private 5ector 
Verticai{<i)- · 

Subsidy for beneficiary-led 

consrruclion -- ---.. ··--·-· 

!liars (In respecl of 
1d ils agericiies) 

tilers (in respeCt of 

its agencies) 

-
' 

Section through-

-

with Public end 

-

Individual house 

Slate Level Nodal Agency -

Delhi Development Authority 
(DDA) 

-

Delhi Urban She Her Improvement 

Board (DUSIB 

Delhi Development Authority 
(DDA) 

Delhi Development Authority 
(DDA) 

Delhi Development Authority 
(DDA) -· 

Tttts tusueG Wtl/1 lite approval of Competent Authority. v· 
' 'v 

.!. 

''::. 

(Rajesh Ranjan) 
Deputy Secretary (UD) 

Phone No.233922"18 
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------ ------------· 

(!3) 
F.No.692(7)/UDIBSlJI'I:W·I5No/-ll 2.!JJ:o - JAr::f 

Dated;[D/09/2017 

Copy lor Informal/on to· 

! Pr SP.cmtr.u-y to Hnrl'l1lr 1.1. Governor, RnJ Nlwos Marg, Do/h/·54. 
2 Socwtnry ll) Hon'!Jiv Chtof M)nl~lur Dol/rl 

-~ Sncrclmy lu Hon'l:~le Mlnintor for Urban Dovolopmonl, GNCTO. 

·1. Secrotory, Minrstry ol Houoing & Urban Affaire, Govl. of India, Nlrman Bhawan, New 
Dell)! 

5 Chio! St•crotnry, Delhi. 

G V1cc-ChrJirmon, DDA. Vikas Sadan, INA. Now Delhi. 
i. Pr §ecre/ary (U!J). GNCTD. 

8. CE'6 (DUS/8) Punmwns Ghawon, I.P. Estate, New Do/hi. v/ 

• 

.,·;L,.• 

., 

~ 
(Rajesh Ranjan) 

Deputy Secretary (UD) 
Phone No.2339221B 

-

105



1{"'.''· ~'."' 7'""'""' ' <:".·'-""~~··'·""""""'''"'' ~ i4'- _ ....... ,., ... ,., .. ,,,,.,,,. 
j], ' "':• '} v I '• ""•''"~-"''""'""" ;• _, If'- - --'<il=<> 

[ . ·~!#/! 'l~\ ~)',)(\ ~~~~~~~~:~~~:b·'=ll::·'' -;;~~~-~·;"·: 
'I' ~e• ' "" - . !,! ' ~ No. ~~s 

1 
1 n Branch :;:;(; 

'j . /7 ~""" " il ,_.. 2/PMAV/o/o 0 -
j ;' /~ To '"' ' C)/ D(PMAV t)/3 
j; -""~--c::... \.vvv ~ ~o Doted: 

lSih s eptember, 20ll 

·'~ .!' - The Chlcf(x czt;J .ll 1'--C. ousm G ecutive Office !! 
< / • NCTD r, 
' - \ unacwas "I. ... ,,,/! 

./ 
r;:. \I"!Y lj4J Jo, 
~ 

/?lqf'U 
• p ' ' ~ ""' .... ;······ '"'"'·"- :"17 :PM . ") _7 Sub· • ' I ~(f Ji--o2 

C'l\A . Notificatlo : ·. . . :.:-~ 
'"" ~' n of JJ ""' if 
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,;:·) r lmpcovem Bastls unde ,_/, . ~~s'- ent Boacd Act, ZOlO r Section Z(g) of th . ·~ --< ''J· . e Delh: Urban Shell 

u • 
Please ref 

onth ertoy . e abovl? m . our letter N 

" 

·•. '. I: ,· :· .. notification of tlent:oned subject vido. PS/CEO(DUSIB)/2022/D Bostis respectiv;~ JJ Oastis figuring I~ ~h:ch views of DDA ha~!o: dated 02.09.2022 
V and arc avairable on D~;~o lists. containing 675 eJ~n sought before webs

1
te. Bastls and g2 

JJ 

' ' 
/• I I ) ) 

, , :,:J >t-v~ 1 2. · Although, DDA is the 'Nodal Agency' for implem~ntation of aU the verticals of ... 
~ \ PMAY((U), ODA is responsible for implementation of Vertical·l I.e. ln·situ Slum 

c_< 

. ' 
r_ Rehabilitation on DDA and Central Government land only as per the notification Issued 
,:,.···by GNCTD. Accordinf.ilv, DDA approached to fill Central Government Department like 

CPWD, Defense, Railwoys, L&DO etc. seeking their consent for rehabilitation of the JJ 
Bastis on their respective land but only L&DO has given its consent for rehabilitation 

of JJ Oastis on their land. Theretci"e, role of DDA stands limited to DDA & L&DO land 

parcels for implementati'on ot"PMAY(fUX'ertical·l. 

l1S 
'1 l ,. 
~~ Central Government IClnds. But DDAre~ to 376JJ bas tis which are existing 

3. The PMAY Guidelines provides thai ln·situ Slum Rehabilitation will be carried 

out by using land as a resource with private partnership ('PPP mode) for providing 

houses to the eligible slurn dwellers. It alsO provides that afterdevelopment the slums 

are compulsorily de.notified meaning thereby only the notified dusters/bast is are to 

be taken up for In-situ Slum ~ehab(!J!at~ 'PPP' mode by usfng land as a 

resource. Out of the Jist of 675 JJ Btitis 490 JJ ba~~iS found to be on DDA and other 

y on DDA & L&DO land for implementation of the polic~ 
-'"":' : rl• 
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,, ·. . . r7.3j\ .· . ., 
u· ~ ~ 
H -.• I> F!>>;{··· .· :•. p;-:, 4. Both ;he lists of JJ bastis (clusters) have been gone through but it was found that ·· \'-:·. ,,·· 
~~ X</ out of 376, 53 JJ bastis have less than 51 jhugg1es whereas out of list of 41 JJ bastiS, 36 . ·•y 
[!F.•p>" JJ bastrs fall in the above crite~ion. lists of such JJ Bastls are enclosed as Annexure ~1 } 
IW & A2 for ready reference. Even policy of DUSIB clearly stipulates t~at_JJ clusters (BastiS) \ 
!~ . havrng more than 51 households be notified. Thus 89 JJ bastis exiSting on DD~/l&DO · \ 

il . land parcels but hav1ng less than 51 jhuggies should not be consrdered for not1flcat1on \ 

~i·.·: as it will be in contradiction of DUSIB's own policy. For rest of the JJ Bastis on Central 
J Go .f A vernment lands except DDA & l&DO, the DUSIB may take up the matter with 

genc~es l~ke Railways, CPWD, Oefencr., etc. before notification of the same. 
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5. It is, therefore, requested that these 89 JJ bastis having less than 51 jhuggies 
may not be notified. It is further requested that small, scattered JJ bastis having less 
than 51 jhuggies may not be dubbed as one JJ Basti because it will not be feasible to 
rehabilitation/redevelop the same on 'PPP' mode as per PMAY (U) guidelines/ DDA 

Policy. DDA is also of the considered viewthatJJ clusters/Bastis existing on Right of Way 
(RoW), Green area, water bodies, notified forest land should also not be notified. 

Ends: As above 
Yourl<l faithfully, 

iJ 
~ 

Com~ 
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No· N~.1 ·102210 M!O:m.H!=A-V;lJI),'fiS-voBBaaa· 
., ·:, Govcm,hont ol /hello · 

· Minl!rr)il)f.Hou'!!lrit(nmJ Urbrlfl Affolr8 
(HPA·V D/vlslonJ 

\ 3G)~t~' I c_ 

Sut>: 
lilll£l/1.'lll 

Honm Mo.'J, Tochn/Clll Cell Gnln No.7. 
Nl"nun B110V1C1n, Nuw 01Jlnl·11 0011 

Oo1oo: 31.12.2020 

Convors/on or complufod/ lncomp/oto /lousos undor orstw"hl/lil schomoa of 
OSUP {1/Jd IHSDP ofJnNURM oud HAY Into ARHCu (or urban mrcran!s/ poor· 
roo. 

In lllhl wi!l1 Hon'llle .Prime Mlnls/cr'~ vis/on of 'AJmaNirbh.or mmr£11'. Mir~lstry of 
Ho~tStng Hnd Urbnn A/ft~irB (MoHUA) lmo /Fwnchod Artordab/Q Rome! Housing Com~lex~ 
(ARHCs) a:~ u :w!J-scllt.'fl1o under Pmdhon Manlri AWllS Yojnno- Urbnn (PMA Y ·U). /, wms 
to .orovtdc digrllf/1:\.i nnd qul!J/1)' living lo urbe1n m/gron/fl/ poor c/oso to thoir >MJrkplace, a! 
atf\:1/U'nl>Je rw11. Tho OpCtratlonal Gu/doUnoa of ARHCs o/ona With othor reference ma:en.als 
'"'.?IS a/read)· :;/luroo \\1111 }'OU and tho o·copy of /flo ~ama Is available on the website· 
1\'\V'r'l'.fl/"hC.IllOilt/11 nov,ln nnd ~ ...... vw.pmay-urblln.gov,f!L 

2. It Is Sla!M !hal arter (JI/ efforts to allot remaining houses to the oligfble 'oenefic:aries, 
.1round 1. 19 lvkh housos constructed undor erstwhile schemes of saslc Services ro Urban 
Poor (BSUP) and Integrated Housing and Slum Redevelopment Program (IHSDP) of 
Jm'I!Uil<'lr/Ji ,',lehru Nalionul Urban Ren6wal Mission (JnNURM) and Raji·' Awas Yojana 
(RAY}. <Jra s!i!/ vuc-.:ml in 3'24 cilies in Uw counlry (List annoxod). Further, nec:trly 0.90 Jak.r. 
houses <>f !he.s(;t sc/J<.:mes arc under conslruclion. These ·vacant and uncer ;onstl'l.,!_cf.oo 
llous(;'!S mat.E~l!~ed as rental housing lOr urban mlg;a·ms/ poor of EWSJ UG e2~esort 
under ARhC scheme. 

---
3. As ARHC is being implemented as a sub-scheme under PMAY..U, it is relterared 
ll}ai y.tilh effect from !he data of.U~ion Cabinel approval of rhe scheme I.e. 08.07.2020, aJJ 
exisli~;~g vacailt and un_der conslrucllon hoUses of JrlNURM and RAY In the~~:::;~~ -~Jr:icn 
Tem·lories (0IS):.sflal[hencafor1h be deemea::::roo:::.Q.BARRCS and \\if! be alrot!.ec :o t'1e 
beneficiaries of ARHCs_gnly. -- --- · ·-----

. 4. Since Slates/ UTs haYe a/ready signed the Memorandum of Agreemeot (MeA) fer 
implementation of ARHC schiJ17Je, II Is ,requiisted to direct the concemoo o"'ceiS :c 
cnstomlze and issue the Reques!Jor Proposal (lfrequired) for selection of Conc=ionoire 
~o Repair/ Reliofll buildings·. ai1d. provide 'infi'asrrucl~re ·gaps to moke existing .. ~cam 
housing complexes livable and operate for 25 years. 

5. /1 1S, thefefore, requested Jo convar1··1he· .c.omp}eted.?.,lncomplete hauses under 

JnNURM and RAY Into ARHCs to reap the desired benents lor urban migrants! po-or. 

' 

. --:· \. '- . · ...... '\ . 
,"'·. .·· 

Enc!,.·.: As above. ...... ·:.~~::\' .... ,.' ··:·~~~,~~~: ·: 

(B.K. M:Jrx::Cl!) 
Under Secretary to tho G<lvL of India 

Tel.: 011-23063285 
E-mail: ~hla5@\'llhOo com 

. ·:.' ·:: :.·. : . .,, ... ·. -. ,.\ .~ -To 
· Principal Secretary/ Secretary· ofHo.usliigl Urban Development Qepart!11ent of U1u 

concerned Stu I !!51 UTs {as per 1/sl) . ' ' 
copy to: 

' 

Mission Dlrec/or (PMAY) orihe concerned Slates/ UTa (as per list) 
. ' ' .... ,· .. ',,,. .... 

:(' ' .. ,..,,_!,,' ··.:/·'::, .. ' .~' ' .. ,, 
'' ' .. -'·';l_•,':· ... 
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~~ BEFORE THE HON'BLE COURT OF GREEN TRIIlUNAL, NEW DELli! 
J EX APPLICATION N022/2023 IN OA N0.622/2019 
1c In the matter of:-
;~ 
ij. 
•:1 
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MR JAGDEV (DECEASED) THROUGH LEGAL 
HEIR MR VINAYAK KHAIU 

VS 

LIEUTENANT GOVERNOR OF DELHI & ORS 

....... APPLICANT 

........ RESPON DENT(S) 

KNOW ALL 10 whom these present shall come 1hat I, P.K. Jha, Pr. Director (Law). Delhi Urba~ Shchcr 
Improvement Board, Govt. of NCT of Delhi, Punarwas Bhawan, J.P. Esune, 1he above m1mcd 
RESPONDENT do hereby appoint: OFf; PteJ--tJo..-A-(,

1 
~,_.Jo ~) 

f'9 >!H. {f'pe,n 1 /:rJv }c "Zf<uic;, AD V 0 C ATE f\u....lrj.-oio A(I""""""..J. ' flel t,j,\' ..f. 
Enroll. No. P/i%1jrh ~ f)..U1J- /{OOI ::j-. 

Herein afler called the advocate/s) to be my Advocate in the above noted case authorise him:- t4.o ~ ~q e-1 o ~ g>c:y-n 3 
1. To act, appear and plead in the above-noted case in this Court or in' any other Court in which the same may 

be tried or heard and also in the appellate Court including High Court subject to payment .of ICes separately 
for each Court by me . 

2. To sign, file, verify and present pleadings, appeals, cross-objections or pelitions for exet·urions revit•w 
revision, withdrawal, compromise or other petitions or affidavits or Other documents as may be deemed 
necessary or proper for the prosecution of the said case in all its stages subject to payment oJ' fees lOr e<Jch 
s1agc. 

3. To file and 10ke b<Jck documents. to <~dmit and/or deny the documents of opposi1e p<~rty. 
4. To withdro1w or compromise the sc1id case or suhmit to arbitration any ditTcrenccs or dispmes that may arise 

1ouching or in any manner rel;tting to the said case. 
5. To take execution proceedings. 
6. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all11ther ac\s and 

things which may be necessmy to be done for the progress and in the course of the prosecUiion of the said 
case. 

7. To appoinl and ins\ruct any other Legal Practitioner authorising him to exercise the p'owet and authority 
hereby conferred upon the Advoc<Jte whenever he may think fit to do so and tO sign the power ufallorney on 
our behalf. · 

8. And /the undersigned do hereby agree to rectify and confirm all acts done by the Advocate or his substitute 
in the mancr as my own acts, as if done by me to all intents and proposes . 

9. And 1 undertake that[ or my duly authorised agent would appear in Court on all hearings and will.infonn the 
Advoc<Jtc lOr appearance when the case is called. 

10. And I the undersigned do hereby agree not to hold the advocate or l1is substitute responsible for the result elf 
\he said case. 

11. The adjoununent coSlS whem•ver ordeTed by the Court shall be of the Advocate which he shall receive and 
retain for himself . 

12. And 1 the undersigned to hereby agree that in the event of the whole or part of the fee agrec1l by me to he 
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution oJ'the said ca~c 
until the same is paid up. The fee sen led is only for the above case and above Court. I hereby otgree that onct• 
fee is paid, I will not be entitled for the refund of the same in any case whatsoever and if the case prolongs 
for more than 3 years the original fee shall be paid again by me. 

IN WITNESS WHEREOF 1 do hcreU.!J.!<J_Se\ my/our hand to these prcsellls the contents of which have been 
understood by me on this 12~day of~ 2023. ~ 

, \ ... •~-~e~ subject to 1he tc11ns of the fees. . """-' J---
AdWc;lt';~ . p f.·l\tAh:l 

P1·. D&rcetor (Law) · 

', ' DUSIB r aoard 
Delhi Ucb~fl •1' . • 

Ga,.\..C•"' .. II 
I.P. Estat!:!, Nllw "'-''"' _l\1002. 
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MGmail 

(no subject) 
1 message 

trilok singh <ts9506488@gmail.com> 
To: "devsekhar1@gmail.com" <devsekhar1 @gmail.com> 

'[! JAGDEV (DECEASED) THROUGH LEGAL HEIR (.pdf 
631K 

f,.oo~ o( §eoVICc @ 
trilok Singh <ts9506488@gmail.com> 

------ --

Tue, Oct 17, 2023 at 10:44 PM 
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